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Government of J
3 ammu and Kashmi
epartment of Lawt .[ustice and Parliamenl;ry Affair
Civil Secrefariat, Jammu. 5

Notification
Jammu, the 25% of April 2018

SRO 136.- In exercise of the powers conferred by sub-section (1) of Section 462
of lhg Codg of Criminal Procedure, Samvat, 1989, the Govemment T ;
appoint St_m Ganesh Sharma-Advocate as Special dehc Proseculor { E:iehy
the case Ilt[eq State Vs Chattar Singh and Ors under FIR No.114/201 Tu“c:sgw:;ct
offences punishable under Section(s) 306/498-A/108 RPC PIS Vijapur which ig
pending disposal before the Court of Principal Sessions Judge Samba.

By order of the Government of Jammu and Kashmir,

Sdf
(Abdul Majd Bhal)
Secretary to Government,

No.LD(Acq)2018/04-Sambaa Dated 25.04.2018

Copy lo the'-
Principal Secretary to Government, Home Depariment, Jammu
Registrar General, J&K High Court, Jammu

Director General of Police, J&K Jammu.

Director Prosecution, J&K , PHQ, Jammu

Principal Sessions Judge, Samba.

Director Litigation , Jammu
Public Prosecutor, Samba .
Shn Ganesh Shamma- Advoca

the State or the complainant |
9  General Manager Government Press Jammu for publica

issue of the Government Gazette
10 SRO Section, Depadment 0! L.Jand PAlw 7 s.C)

(Khursheed mﬂuahau

Deputy Legal Remembrancer
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